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wllanabad this the__31st = day of _Margh, 2000

Hon'ble Mr.3.K.L1. Naqvi, Member (J)
Hon'ble Mr.M.P.3ingh, Member (.)

Prahl ad, son of Bhagirath alias hamdin n/0 Vi]llage
Ekla No.2 Uttartola, Post : Guleriag Bazaar, uistrict
Gor akhpur.

~pplicant

By Advocates ohri G,d. Mukherjee
shri aatyajeet Mukherjee

VeLsus

Le Union of India through the Chairman, hailway
Board, hail Bhawan, New velhi.

2 The wivisional Kgzilway Magnager, North tastern
naillway, Garakhpur,

Sic The Chief workshop Mznager(Per sonnel) North
Castern tigilway, Qor akhpur.

4, Prahlad son of kamdin /0 Villgge tkla No,2

Gopitola Post ¢ Gulerisz Bazar, wistrict Gorakh-
pur,

Respondents
By Aadyccate shri-

By ron'ble Mr.s,K.1. LMmb.er..M

The applicant hags ccme up for order to
quash The charge=sheet as well as the order througn
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which he has been suspended during the pendency

of departmental inquiry. we do not find a fit

Case where we shall intergene at the stayge when
depar tmental inguiry is pending. #A-n y Observation
regerding that inguiry or charge-sheet, which has
been assai‘led in the present OU.a,, will prejudicely
affgct the fair departmental inquiry. Therefore,
we decline to admit the czse for hearing.However,
before parting with tne matter, we observe that

the depar tment concerned shall complete the depar t-
mental inquiry within the time allowed for the pur-
pose,under the rules. however, the agpplicent, if
he feels aggrieved by the result ¢f the inquiry, he
may approach the Tribunal after exhausting tThe reme=-
dies available departmentaly. w«with the above obser=-

vation, the U.a. is disposed of accoraingly. NoO order

as to cogts.
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